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Bhopal, the 18th September 2018

No. B-4-5-2018-2-V (45).—In exercise of the powers conferred by clause (d) of sub-section
(1) of Section 40 of the Indian Stamp Act, 1899 (No. 1I of 1899), the State Government, hereby,
makes the following amendment in this department's Notification No. F-B-04-05-2018-2-V (25),
dated 11" April, 2018, namely -

AMENDMENT

In the said notification, for the words "Deputy Inspector General, Registration”, the words
"Revenue Commissioner” Shall be substituted.

By order and in the name of the Governor of Madhya Pradesh,
S. D. RICHHARIA, Dy. Secy.
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